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OA 144/91 & Oa 145/91

JUDGEMENT

. Y AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAOQ,
VICE-CHAIRMAN ) '

Heard shri T. Lﬁkshminarayana, learned’
‘counsel for thes applicant and also Shri N.V.
Ramana, learned standing counsel for the res-

pondents.

2. The applicant in ﬁoth the O7s is sgme.

As some of the facts are common for consideration
of these two OAs, they can be conveniently dis-
posed of by & common order. :

3. The applicant who.was working as Confiden-
tial Assistant in Guntakal Division was transferrsd
as Sr. Stenographer to the CMA office, Secunderabad
by order dated 13.5.90 and the orger reVertlng

the appllcant as Sr. Stenographer was passed on
17.9.90. The applicant filed OA 144/91 praying
for direction to the respondents 1 to 3 to

resiore the applicant to the post of confidential
Assistant and to re-transfer him to Guntakal
Division. OA 145/91 was filed praying for
declaration that the qrder of promotién of Restn-
dent§ 4 & 5 44 illegal and fof declaration that

he is entitled to the post of confidential Assis-
tant.

4. During the pehdencf of these two OAs,

the applicant was re-transferred to Guntakal .
Division as Senior Stenographer. In view of

the same, the applicant is not pressing the

g}ﬁb OAs. Accordingly, the OAs have to be dismissed.
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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL

HYDERABAD BENCH : AT HYODERABAD

0A 144791 & 145/91, " Dt. of Order:29-3-94,

R .Ponnusuwamy

.q..ﬂpﬁlicant in both DOAs
US. . .

1, Unicn of India rep. by the
General Manager, SC Rlys,
Rail Nilasyam, Sec'bad. (AP).

2. Chief Personnel Officer,
sC Rlys, Sec’'bad, (AP).

3, Divisional Railuay .Manager (Personnel)
sC Rlys, Guntaksl, Apantapur District IAP).

4, Shri N,.Neelakantan
+eessRespondents in OA' 144/91

1+ Union of India rep., by the :
General MaRager, SC Rlys, '
Reil N;leyam, Sec'bad (AP) .

2. Chief Persannel Officer, SC Rlys,
SE‘-c'bad. AR, N

3, Divisional Railvey Manager .(Psrsonnel),.
SC Rlys, Guntakal, Anantaspur District (AP),

4, shri C.Rangasuamy
5, Shri N.S.Janardhan |
..eeREspondents in DA 145/91
Counsel for the Applicant : Shri T.Lakshminarayana
Counsel Por ths Respondents : Shri N.V.Ramena, SC for Rlys
CORAM:

THE HON'BLE 3JUSTICE SHRI V.NEELADRI RAO ¢ VICE-CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
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5. f But during th§ pendency of 0A;i44/91,

the applicant was‘p;rmitted to continﬁe in the
ovarters allotted to him in Guntakal. It is

.-now stated that the respondents 1 to 3 ‘in OA 144/@1
may be restrained from collecting penal.rent for
any period. As it is a case of re-tranzfer
of thc applicant to Guntakal D1v1s*on on c0n51de—

ration of his representation and the appllcant is

not ipressing these two Oas, in view of that re-
i
 transfer, we feel that it is not a cas® where

penél rent has to be collected aspecially when
thelapplicant was allowed to continue in the

qua%ters in view of the Interim order of this

Trlbunal.

6. i In the result, OA 145/91 is dismissed
P
as jwithdrawn. 03 144/91 is also dlsmlssed as

withdruwn <bhut Respondentsl to 3 are restralncd from
/

collectlng penal rent in regard to the quarters
, . :

in:which the applicant was allowed to continue

in{view of the Interim orders of this Tribunal.

No{costs. \\\

' Pntral Administrative Tribuns
Hyderabad Bench.
Hvderabad
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The General Manager, Union of India,
S.C.Rlys, Railnilayam, secundexabad. A.P. !
The Chief gersonnel officer, S.C.Rlys, Secunderabad A.P.
The Lﬂvisional Railway Manager(Personnel) ;
S.C.Rlys) Guntakal, Anantapur Dist.A.P. .
One copy -to Mr ,T.Lakshminarayana, Advocate.‘cAT «Hyd.
One copy . to #r.N,v.Ramana, &C for Rlys, (..A'I‘ Hyd.
One copy to Library, CAT. Hyd.
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